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[HON. SPEAKER in the Chair] 
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 Sir, this Kisan Credit Card is for the people who are involved in animal 

husbandry and fisheries.   

 My friend, the hon. Member knows how important is election manifesto. We 

told to the nation that after the formation of the new Government, a sum of Rs. 

10,000 crore would be invested under the PMSY. But the hon. Prime Minister, 

Shri Narendra Modi ji has increased that investment to Rs. 20,000 crore under 

the PMSY. I would like to quote Thirukkural –   

Solludhal yarkum eliya ariyavam 

Solliya vannam seyal 

We fulfilled our commitment to the nation as was promised.  

 Some political party, in their manifesto promised to give Rs. 1,000 to the 

mothers and sisters. But that commitment has not yet been fulfilled … 

(Interruptions) 

 Sir, we are giving for the fishermen. This sum of Rs. 20,000 crore is meant 

for the development of fisheries. A fisherman can avail the facility of 60 per cent 

subsidy. The traditional fishermen who want to convert their boats and venture 

into the high sea can avail 60 per cent subsidy which is around Rs. 30 lakh.  

There is a fishing harbour in the constituency of the Member who represents 

Tamil Nadu. There is a Central Government project in the Kasimedu fishing 

harbour. A sum of Rs. 97 crore approximately has been invested in that project 

under the Sagarmala project. The Fisheries Department is modernising the 

fishing harbour. The PMSY is a project to facilitate the fishermen in every way so 

that they can avail this facility … (Interruptions) 
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1. The Coconut Development Board (Amendment) Rules, 2021 

published in Notification No. G.S.R.17(E) in Gazette of India dated 

the 17th January, 2022. 

2. The Coconut Development Board (Amendment) Rules, 2021 

published in Notification No. S.O.277(E) in Gazette of India dated the 

19th January, 2022. 

3. The Coconut Development Board Employees (Conditions of Service) 

Amendment Regulations, 2022 published in Notification No. 

S.O.2430(E) in Gazette of India dated the 27th May, 2022. 

(2)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 7389/17/22] 

(3)    A copy of the Almond (Kernel) Grading and Marking Rules, 2022 (Hindi and 

English versions) published in Notification No. G.S.R.538(E) in Gazette of India 

dated 12th July, 2022 under sub-section (3) of Section 3 of the Agricultural 

Produce (Grading and Marking) Act, 1937. 

[Placed in Library, See No. LT 7390/17/22] 

(4) A copy of the Plant Quarantine (Regulation of Import into India) (First 

Amendment) Order, 2022 (Hindi and English versions) published in Notification 

No. S.O.1885(E) in Gazette of India dated 20th April, 2022 under Section 4(d) of 

the Destructive Insects and Pests Act, 1914. 

[Placed in Library, See No. LT 7391/17/22] 
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(5)    A copy of the Notification No. S.O.1890(E) (Hindi and English versions) 

published in Gazette of India dated 21st April, 2022 regarding inclusion of new 

insecticides in the Schedule to the Insecticides Act, 1968 issued under Section 3 

of the said Act. 

[Placed in Library, See No. LT 7392/17/22] 

(6)   A copy each of the following papers (Hindi and English versions) 

under sub-section (2) of Section 394 of the Companies Act, 2013:- 

(a) (i) Review by the Government of the working of the Odisha Agro-

Industries Corporation Limited, Bhubaneswar, for the year 2019-

2020.  

 (ii) Annual Report of the Odisha Agro-Industries Corporation 

Limited, Bhubaneswar, for the year 2019-2020, along with 

Audited Accounts and comments of the Comptroller and Auditor 

General thereon. 

[Placed in Library, See No. LT 7393/17/22] 

(b) (i) Review by the Government of the working of the Kerala Agro 

Industries Development Corporation Limited, Trivandrum, for the 

year 2014-2015.  

 (ii) Annual Report of the Kerala Agro Industries Development 

Corporation Limited, Trivandrum, for the year 2014-2015, along 

with Audited Accounts and comments of the Comptroller and 

Auditor General thereon. 
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(2)  Statement (Hindi and English versions) showing reasons for delay in 

laying the papers mentioned at (1) above. 

[Placed in Library, See No. LT 7410/17/22] 
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12.03½ hrs 

COMMITTEE ON SUBORDINATE LEGISLATION 
19th and 20th Reports 

 

SHRI BALASHOWRY VALLABHANENI (MACHILIPATNAM): Sir, I beg to 

present the following reports (Hindi and English versions) of the Committee on 

Subordinate Legislation. 

1. The Nineteenth Report on the status of framing of subordinate legislation 

viz. Rules/Regulations etc., under various Acts being administered by the 

Ministry of Railway, Government of India. 

2. The Twentieth Report on action taken by the Government on the 

Observations/Recommendations contained in the Second Report of the 

Committee on Subordinate Legislation (17th Lok Sabha) 
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Technological Means and Implementation of ‘One Nation, One Ration 

Card’ Scheme’ (Department of Food and public Distribution.)  
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12.07hrs 
 
(iii) Status of implementation of the recommendations/ observations 
contained in the 40th  Report of the Standing Committee on Agriculture, 
Animal Husbandry and Food Processing on Demands for Grants (2022-
2023) pertaining to the Department of Animal Husbandry and Dairying, 

Ministry of Fisheries, Animal Husbandry and Dairying 
 
THE MINISTER OF STATE IN THE MINISTRY OF FISHERIES, ANIMAL 

HUSBANDRY AND DAIRYING AND MINISTER OF STATE IN THE MINISTRY 

OF INFORMATION AND BROADCASTINIG (DR. L. MURUGAN): Sir, on behalf 

of my colleague, Dr. Sanjeev Kumar Balyan, I beg to lay a statement regarding 

the status of implementation of the Recommendations/ Observations contained in 

the 40th Report of the Standing Committee on Agriculture, Animal Husbandry and 

Food Processing on Demands for Grants (2022-2023) pertaining to the 

Department of Animal Husbandry and Dairying, Ministry of Fisheries, Animal 

Husbandry and Dairying. 

  
________

                                                           
 Laid on the Table and also placed in Library, See No. LT 7372/17/22. 
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HON. CHAIRPERSON: Dr. Sanjeev Kumar Singari –  Not Present 

 Shri Balashowry Vallabhaneni. 

SHRI BALASHOWRY VALLABHANENI (MACHILIPATNAM): Sir, this year, we 

are celebrating ‘Azadi ka Amrit Mahotsav’.  

 Sir, whenever our Tricolour flutters in the world, a name appears before us, 

and it is none other than that of Shri Pingali Venkayya Garu, the architect of the 

Indian Flag and a staunch follower of Mahatma Gandhiji.  

 This day, that is, 2nd August, also marks as the birth anniversary of Shri 

Pingali Venkayya Garu. I am proud that I represent the constituency where Shri 

Pingali Venkayya was born, that is, Bhatlapenumarru village in Krishna district of 

Andhra Pradesh.  

 Sir, two days ago, the hon. Prime Minister, in his Mann ki Baat, has 

appealed the countrymen to keep our National Flag as our social media profile 

pictures from 2nd August to 15th August, 2022. Not only this, the hon. PM also 

urged the people to hoist our National Flag at their homes as well.  

 Sir, the Government of India has constructed a new AIIMS at Mangalagiri, 

near Vijayawada, which takes care of the healthcare needs of this region. On this 

special occasion, I request the hon. Prime Minister to consider renaming the 

AIIMS, Mangalagiri as Shri Pingali Venkayya All India Institute of Medical 

Sciences, Mangalagiri, as a tribute to this great son of India.  

Thank you.  

SHRI T. R. BAALU (SRIPERUMBUDUR): Sir, the Graduate Aptitude Test in 

Engineering is being conducted for the past 39 years by the Indian Institute of 
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 Sir, I would like to raise a very serious matter concerning beads and 

minerals. The Mines Ministry, Government of India has issued a notification by 

which eight out of twelve atomic minerals which were in Schedule B of the MMDR 

Act, 1957, are taken away from the Schedule and a new schedule is incorporated 

by name Schedule D and thereby, both private sector and public sector can 

undertake mining of minerals which are included in Schedule D of the MMDR Act, 

1957. This is indirectly permitting the private sector in mining of atomic minerals. 

It is against the principles of our national security. The NDA Government led by 

BJP during the year 2019 has issued a notification. It is very clear that monazite, 

ilmenite, zircon and sillimanite are all atomic minerals. Monazite is having thorium 

and uranium. It is a raw material for making nuclear bombs and it is very essential 

for nuclear power also. It is quite unfortunate that all these eight minerals are 

being taken away from the Schedule, incorporating a new schedule by which the 

private sector is being allowed to mine these minerals. It is against the national 

interest and national security of the country. 

 Hon. Chairperson, please also see that it is allowed only for the public 

sector undertakings like IREL, TTP and Kerala Minerals and Metals Limited, and 

it is confined to the public sector as per the Government of India’s policy.  

These orders are given by the same Government. Even the marketing of 

monazite, ilmenite and all these rare earth minerals and also export thereof, can 

only be done through IREL in the public sector. Unfortunately, one fine morning 

the Ministry of Mines is coming with a notification that they are going to amend 
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the MMDR Act, 1957 by which the private sector is allowed to get mining lease. 

That cannot be allowed. 

 Sir, there is one more point. As per the existing law, only the State 

Government is empowered to give the mining lease. By the new proposed 

amendment, even the Central Government is also given the permission or 

authority to giving mining lease. This is against the federal character of our 

country. The right of the States is being taken away by the Centre.  

 For these two reasons, we strongly oppose this amendment. I would like to 

urge upon the Government of India, through you Sir, to withdraw all the 

notifications and go back from the proposed amendment since it is against the 

national interest and against the public sector undertakings. 

 Thank you very much for giving me the time to speak.  
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SHRI MANICKAM TAGORE (VIRUDHUNAGAR): Hon Chairman Sir, 

Vanakkam. Sivakasi is called as Kutty Japan or the Mini Japan. Crackers 

industry, matchbox industry and printing industry have their production in 

international standards in my Sivakasi constituency. But after the Modi Ji led 

Government came to power, Sivakasi has been neglected. In a sense, it is true. 

How I will explain? Chennai Egmore -Kollam Express (Train No 6101) had a 

stoppage in Sivakasi till the year 2016. But this Modi led Government came to 

power there is no stoppage for this train at Sivakasi. There is no new train service 

in this route. In this scenario, if the stoppage of a particular train is also stopped. It 

is utter negligence shown by Modi Government. Condemning the non-stoppage 

of this Train No 6101 in Sivakasi, I met the then Hon Minister of Railways Shri 

Pisyush Goyal on 21 September 2021 and requested for stoppage of Chennai 

Egmore-Kollam Express Train in Sivakasi. It is almost one year since then. 

During April 2022, I met Hon Union Minister of Railways Shri Vaishnaw and 

requested him to fulfill the same demand. There is no relief. I am once again 

placing the same demand in this august House. Kollam Express should have a 

stoppage in Sivakasi. Otherwise, on 22 September 2022, I myself will lead a ‘rail 

roko’ agitation obstructing the passage of trains in this route. There is no other 

solution. Sivakasi is being neglected. Modi Government is continuously 

neglecting Sivakasi. This should be stopped. Thank you. Vanakkam.  

 

                                                           
English translation of the Speech originally delivered in Tamil. 
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Kunwar Pushpendra Singh Chandel 
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Shri Saumitra Khan Kunwar Pushpendra Singh Chandel 

Shri Bholanath ‘B.P. Saroj’  Shri Kuldeep Rai Sharma 
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Kunwar Pushpendra Singh Chandel 
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Shri V. K. Sreekandan, Shri Kuldeep Rai Sharma 
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Shri Ramesh Bidhuri Shri Kuldeep Rai Sharma 

Shri Manoj Tiwari 

Kunwar Pushpendra Singh Chandel 

Shri Rahul Kaswan 

 

Shri Sumedhanand Saraswati 
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Kunwar Pushpendra Singh Chandel 
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Kunwar Pushpendra Singh Chandel 
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(ii) Regarding development of Infrastructural facilities at Kalaburagi Airport 

DR. UMESH G. JADAV (GULBARGA): The operation of Kalaburagi Airport has 

ushered a new era of development in this region and the Traders and 

Industrialists are utilising the Airport to further their cause of Trade and 

Commerce. But, the absence of Night Landing facility is hampering their free 

movement as they cannot return back to Kalaburagi City after visiting the nearby 

Cities of Bengaluru, Hyderabad and even Mumbai. Provision for Night Landing 

work has been started almost 2 Years back but it’s moving at a very low pace. I 

request to expedite the work and complete it at the earliest. 

Establishment of Cargo operations - 

In the absence of the much-needed Cargo Terminal at Kalaburagi Airport, 

the farmers, floriculturists and Traders are unable to export their produce to 

different destinations in India and also abroad. The starting of Cargo Terminal at 

Kalaburagi Airport will go a long way in promoting floriculture, agriculture and 

horticulture of this region besides helping the industrial entrepreneurs to export 

their products within a short time and thus further their Business. I request that 

permission be granted for Domestic Air Cargo by the BCAS. 

I would also like to request to operate Flights to New Sectors like 

Mangaluru, Mumbai, Ahmedabad, Chennai, Varanasi, Kishangarh from 

Kalaburagi. 
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(xiv) Regarding inclusion of some tribal communities in the Scheduled 

Tribes Order under Article 342 of the Constitution 
 

SHRIMATI APARAJITA SARANGI (BHUBANESWAR): The tribal community 

comprises 22.85% population in Odisha. There are 62 different tribes in the state. 

The majority of their concentration is found in 13 districts. I would like to draw the 

attention of the Government  towards the need for the inclusion of the following 3 

tribes in the Scheduled Tribes Order under Article 342 of the Constitution: 

 • SA-A-RA/ SARA community as a synonym of the notified community Saora, 

Savar, Sahara. These are notified tribes for Odisha state at SI.NO. 59. There are 

5,34,751 people (2011 census) who belong to this community. The matter has 

been placed before the Centre a couple of times since 1985. The latest 

recommendation of the task force was sent to the Centre for positive 

consideration in May 2014. 

 • Recognition of KANDHA KUMBHAR is pertinent in the ST Order for Odisha. 

The population of the entire community is 16,27,486 (2011 census) in Odisha.  

• DHARUA, DHURUBA, DHURVA tribe must also be included. The population of 

this community is 18,151 (2011 census) in Odisha. 

  It is unfortunate that all the three cases mentioned above duly 

recommended by the State Government have been pending with the Government 

of India for a very long period. I request the Hon’ble Minister to take appropriate 

action in this regard. 
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(xviii) Regarding revision of wages of Accredited Social Health Activists 

(ASHA) workers 
 

ADV. ADOOR PRAKASH (ATTINGAL): More than ten lakh Accredited Social 

Health Activists (ASHA) are working as frontline rural healthcare volunteers in the 

country. They are the first point of contact in connecting millions of rural people 

with health system. Recently, WHO honoured them as ‘Global Health Leaders’ for 

their outstanding contributions. It is unfortunate that ASHA workers are getting 

very less payment for their selfless service. In Kerala, they are getting monthly 

pay of Rs.6000 only. ASHA workers in many states including Kerala are 

protesting for their various demands including revision of minimum wages to 

Rs.21,000.  For Pulse Polio works ASHA workers are still being paid Rs.75 only 

which was fixed 10 years ago. I request the Government to consider their genuine 

demands. 
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(xx) Regarding approval and grant of funds for the Integrated Textile Park 

Project in Salem district 
 

SHRI S.R. PARTHIBAN (SALEM): Salem is the Second largest textile production 

Centre in Tamil Nadu.   The textile manufacturers and public of the Salem district 

are looking forward for one Integrated textile Park at Salem district (Wet 

Processing and Weaving Park). 

State Government of Tamil Nadu has been allotted financial assistance after 

the grants allotted from the Union government for SITP and IPDS scheme.  The 

State Government of Tamil Nadu has already announced the project of Integrated 

textile Park in Salem and Salem District Administration has identified 119 acres of 

land for establishment of the Textile Park.  With this land allotment, we proposed 

100 acres of land for SITP scheme towards Infrastructure development and 20 

acres for IPDS scheme towards common effluent treatment plant.  

  I request the Hon'ble Union Minister of Textiles to give necessary approval 

and grant funds for the Integrated Textile Park Project under Scheme for 

Integrating Textile Park (SITP) and Integrated Power Development Scheme 

(IPDS) for Salem district in this financial year itself.  
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(xxii) Regarding social security of gig and platform workers 

 

SHRI LAVU SRIKRISHNA DEVARAYALU (NARSARAOPET): I want to draw 

the attention of  the Government  towards the security of gig and platform workers 

in India. Recently, some leaked documents titled ‘Uber Files’ were accessed by a 

national news daily. The documents revealed shocking facts about how the 

platform industries like Uber get around labour laws. 

The Social Security Code, 2020 is missing with vital definitions such as 

‘establishments’ and ‘contractors’. Uber changed its employer status to ‘rent -a-

cab’ operator. Since the definition of employer is not clearly specified, it is not 

clear whether Uber and car owners can be deemed as contractors. This lets them 

get around labour laws. Additionally, the Code itself does not provide any 

permanent social security. It also does not address any ‘minimum mandatory 

entitlement’ to be uniform across state bor ders. 

I request the Hon’ble Minister of Labour and Employment to look into the 

matter on an urgent basis to provide greater security to gig and platform workers. 
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(xxiii) Regarding generation of employment opportunities in the country 

 

PROF. SOUGATA RAY (DUM DUM): The COVID-19 pandemic in India has very 

severely impacted, rather negatively, the employment figures of India since early 

2020. The most intriguing scene which gave me unspeakable pain is that while 

crossing over hundreds of kilometres on feet along the national highways, 

labourers lost their nationality. These Indian nationals did not get any help from 

the Government on the way. Further, the unemployment rate will be around 12% 

in May 2022 which translates into a loss of job by 1 crore people during the period 

due to the 2nd wave of corona pandemic. The unemployment rate stands at 

12.4%, urban 15.1% and rural 11.2% in June 2022. The manufacturing and 

engineering sectors have largely been affected by the lockdown during the 2nd 

wave.   Studies have found that nearly half of the formal salaried workers moved 

into informal work, either as self-employed (30 per cent), casual wage (10 per 

cent) or informal salaried (9 per cent) workers, between late 2019 and late 2022 

and there was a decline in their income level as well. The government totally 

failed to tackle the serious issue.   I request the Government to take immediate 

suitable measures to generate more employment opportunities in the country. 
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(xxv) Regarding release of funds for the promotion of Odia language 

 

SHRI ANUBHAV MOHANTY (KENDRAPARA): Despite the Union Government 

conferring classical language status to Odia in 2014, nothing substantial appears 

to have been achieved in the past 8 years. Odia is the first language from the 

Indo Aryan linguistic group. The oldest known work in Odia dates back to the 1st 

century BC, predating the literature of most modern languages by at least 1000 

years. Acknowledging this, the Union Cabinet gave its nod for classifying Odia, 

the official language of Odisha, as a classical language to give impetus to 

scholarships in the language.  

Once a language is declared as a classical language, it gets financial 

assistance for setting up a centre for excellence for the study of the language 

Although, the government sanctioned Rs. 300 crore for promotion of Classical 

languages in the country but only a total amount of Rs 29 crore has been spent 

on the five classical Indian languages –  Tamil, Telugu, Kannada, Malayalam and 

Odia which is too meagre to carry out the task of promoting a classical language.  

Odia and its rich ancient heritage being one of the primary independent sources 

of modern Indian culture and tradition, I request the Government to urgently 

release the funds for the promotion of Odia language and its scholarships. 
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(xxvii) Need to issue notification enhancing ceiling of gratuity to workers 

during the intervening period between January 2016 and March, 2018  
from Rs. 10 Lakh to Rs. 20 Lakh 

 
SHRI P.R.NATARAJAN (COIMBATORE): The 7th Central Pay Commission has 

enhanced ceiling of gratuity to Rs.20 lakhs from 1.1.2016 for the Government 

servants. However, on persistent demand from the workers for payment of 

gratuity at par with Government employees, the Payment of Gratuity Act was 

modified by issuing the Notification only on 29th March, 2018 that the amount of 

gratuity shall not exceed Rs.20 lakhs but it is done prospectively, instead of from 

1.1.2016. Hence, for the workers who retired during this intervening period of 27 

months, and whose eligibility of gratuity is more than Rs 10 L, their gratuity is 

restricted to Rs.10 lakh, For earning a gratuity of Rs.10 lakh, the worker should 

be at least drawing salary of Rs,57,777 and for getting up to Rs.20 lakh, his 

salary should be above Rs. 1,15,550 per month, Therefore, there will be  very few 

workers or employees who would be entitled for the gratuity ranging between Rs. 

10 lakh and 20 lakh. Therefore, I demand that the ceiling limit of gratuity should 

be enhanced to Rs.20,00,000 during the intervening period between January, 

2016 and March, 2018. It would also not impinge on the finance of the 

companies, since there will be very few people. Even some employers are also 

ready to pay enhanced gratuity as they will get tax relief but since the ceiling has 

been fixed, they are not able to do so. 

 Hence, I request the Hon’ble Minister of Labour to take the initiative by 

notifying the provision for the intervening period also. 



02.08.2022  772 
 

(xxviii) Regarding inclusion of Ostomy patients in the permanent disability 
category 

 
SHRI SYED IMTIAZ JALEEL (AURANGABAD): Ostomy is a type of surgery 

required when a person has lost the normal functions of the bowel or bladder due 

to Cancer, birth defect, Ulcerative Colitis etc. 

The Department of Social Justice, in the committee meeting of 2019 had 

rejected the request for Disability status of Ostomy on the grounds that it’s a 

Medical condition and not a Permanent Disability. 

GST council has reduced GST on Ostomy appliances from 12% to 5%. 

Ministry of Social Justice, Maharashtra has a recommendation to declare 

Ostomy as a disability. 

Ostomy is a Disability in Canada, USA, UK, Australia, New Zealand, then 

why Government of India is not considering it as disability. I request the 

Honorable Minister to include ostomy patients in permanent disability (Divyangan) 

category with severe disability so that they will also get benefits at par with other 

differently abled persons.    
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(xxix) Regarding CGHS dispensary at Kollam 

SHRI N.K. PREMACHANDRAN (KOLLAM): Central Government servants and 

their family members in the CGHS scheme both in service and retired are availing 

the services of CGHS dispensaries. CGHS dispensary in Kerala is located at 

Thiruvananthapuram and the same is not sufficient for rendering service to the 

large number of beneficiaries. The number of beneficiaries under the scheme in 

Kollam is high and they are facing much difficulty due to the lack of CGHS 

dispensary at Kollam. The CGHS card holders in Kollam and their family 

members are in trouble due to the lack of CGHS dispensary at Kollam. The 

demand for CGHS dispensary at Kollam is pending since long time. 

Hence, I urge upon the Hon’ble Minister of Health, Family Welfare to initiate 

immediate steps to set up CGHS dispensary at Kollam. 
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(xxx) Regarding condition of Jawahar Navodaya Vidyalaya, Kendrikona, 

Meghalaya and inclusion of employees of school under CCS  
Pension Scheme (1972) 

 
KUMARI AGATHA K. SANGMA (TURA): I would like to draw the immediate kind 

attention of the Union Government towards the condition of Jawahar Navodaya 

Vidyalaya, Kendrikona, Mahendraganj, Meghalaya.  The school is facing lots of 

problems and shortage of basic amenities like power and infrastructure. There is 

no availability of proper electricity which affects the distribution of water inside the 

campus as well as the administration of the school.  The incomplete boundary 

wall of the campus threatens the safety and security of the students and staff 

inside the campus.  Boundary walls of some parts of the campus need to be 

constructed immediately.  Water Pipelines inside the campus need to be replaced 

as it is quite old and is having leakages at several points.  Playground is the most 

important part of the school and the school authority had requested many times 

for the construction of a playground inside the campus.  Here, proper space or 

area is available for the same inside the campus.  

 I also would like to request Government to consider the CCS Pension 

scheme (1972) for Navodaya Vidyalaya School employees who joined services 

prior to 01/01/2004. 
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SHRI PRADYUT BORDOLOI (NOWGONG): Mr. Chairman, Sir, as I rise to speak 

on the amendments of the Bill, I would like to put on record my appreciation to the 

hon. Speaker of the Lok Sabha, because this is one of the rare Bills that has been 

referred to the Standing Committee.  Consultation is a very important part of 

democracy.  In the UPA regime, about 71 per cent Bills were referred to the 

Standing Committees for discussion.  But unfortunately, that figure has now come 

down to 11 per cent.  This Bill is one of the rare 11 per cent Bills that were 

referred to the Standing Committee.  The Standing Committee also has very 

decisively recommended a lot of amendments.  It is up to the House to accept 

those amendments. Having said that, Sir, we very firmly remember one of our 

former Prime Ministers who really ushered in the era of conservation of nature in 

this country.  I would like to remind the House that in 1966, when Shrimati Indira 

Gandhi took over as the Prime Minister, she immediately expressed her concern 

about the conservation of nature, because immediately after Independence a 

number of prime forests were destroyed and cleared for settling the refugees of 

partition.  Similarly, natural habitats and prime forests, were recklessly destroyed 

for making ways for mines, dams, roads, and real estate.  That was very 

worrisome.  Wild animals were killed by anybody having a gun.  It was like we 

were following the Western culture here.  Trade in tiger skin was rampant.  So 

much so, even in the Chanakya market of Delhi, tiger skins were readily available 

for purchase.  All these matters made her more worried. Eventually, India hosted 

the first IUCN, the International Union for Conservation of Nature, Conference in 

1969.   IUCN expressed its concern over the plight of tigers, elephants, etc. 
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among the member countries with regard to about 38,700 species of wild animals 

and plants. But there are also fallacies. I would like to point out that in Assam we 

have a plant called ‘Agarwood’. The botanical name of this plant is ‘Aquilaria 

Malaccensis’. Due to the climatic conditio n and due to the very conducive soil 

condition, the Assam ‘Agarwood’ has got a huge brand equity world over 

especially in the Arab and the Middle East countries. But CITES has included 

Assam Agarwood in the list. You will be surprised to know that Agarwood is 

growing abundantly in the homestead lands. It is not available in the reserve 

forests and wild life areas. But Assam Agarwood is grown at the backyard of the 

houses and the homestead lands. It is grown all over the place. But the people 

and the State are not getting the legitimate and legal remuneration because of 

that. You will be surprised to know that Assam Agarwood is being smuggled out 

hoodwinking the system because of the CITES embargo. So, it is very important 

that these kinds of fallacies should be removed from CITES. I would like to 

request the hon. Minister to look into this matter and arrange to remove the 

Assam Agarwood from the list of CITES.  

 Similarly, there are other things like regulation of invasive species, which is 

very important because we have to protect the habitats. Take the example of 

Kaziranga National Park. This National Park is known world over. The rhinoceros 

and other herbivorous animals are dependent on the grasslands.  

But the tea industry, near Kaziranga National Park, at one point of time had 

introduced the ‘Mimosa’ plant because Mimosa has got antibacterial qualities. But 

Mimosa is very prolific and Mimosa’s invasion is almost on the verge of killing the 
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grasslands. That is why, the regulation of invasive plants is very important. If 

necessary, those invasive plants or weeds should be culled, eradicated, and 

removed to protect our wild life. 

 We are coming to a very sensitive subject called elephants. The Standing 

Committee has also asked for a very careful balance between the traditions of our 

society and conservation. 

 Sir, there are about sixteen States in our country which actually have 

habitat of elephants and as per the Wildlife Institute of India data, we have 

probably 28000-31000 elephants. But, latest data is not available. That data is as 

old as 2012. I also know that your Ministry asked different State Governments to 

give the data because we have 30 elephant reserves. Unfortunately, that 

information is not available. So, this information should be updated. We have to 

know the exact number of elephants that we have in our country.  

 Sir, having said about tradition and all, elephants actually grow in a 

particular habitat. Elephants do not really grow in non-family environment. But we 

have record that about 320 elephants were taken out of Assam with permission 

on record but we do not know how many elephants have been taken out from 

Assam.  We are told these elephants are transported to various places like some 

temples in South India and a large number of elephants have been taken to 

Jamnagar by a prominent industrialist of India.  

 What I am basically trying to say is that these elephants grow in a particular 

environment. A scientific study has to be done to see whether elephants can 

survive in a non-family atmosphere and that is very important. It is because we 
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have human-elephant conflict which is on the rise day by day. A large number of 

human, cattle, and crop-loss has been recorded.  It is because of the shrinkage of 

the natural habitat of the elephants. It is because of the biotic pressure and it is 

because of the fragmentation of the reserve forest and shrinkage. But elephant 

habitat has to be protected and that is where traditional knowledge also has to be 

combined.   

 Sir, you would be very surprised to know that the domesticated elephant is 

a part of our tradition and that tradition was very good and that elephant 

command travelled to Thailand, Cambodia and South East Asia. In the 18th 

century, an elephant treatise was compiled in Assam.  

It is called Hasti Vidyarnava by Shri Sukumar Barkaith in the 18th century 

and it precisely gives how elephants should be preserved, how elephants’ habitat 

should be protected but in that entire thing, we also have two domesticated 

elephants like Mela Shikhar and Khedda Shikhar. Shikhar is a misnomer. Shikhar 

does not mean that elephant hunting takes place but it actually creates a data. It 

also tries to minimise the human-elephant conflict but that has been eradicated, 

that has been uplifted. So, that is why, it is very important that traditional 

knowledge should be combined to have present day managerial practices of 

wildlife.  

Thank you, Sir.  
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We became a party to this Convention in 1976 and as our hon. Minister informed 

us India has been implementing the various provisions of CITES through the 

Customs Act of 1962, the Foreign Trade Act, The EXIM policy and the Wild Life 

Protection Act of 1972. But, however, the Standing Committee of CITES found 

certain gaps in the implementation of these provisions. One of the serious 

repercussions of this is that a recommendation was passed with respect to India 

to prohibit trade in the CITES listed species.  

 Sir, India has considerable exports of such species, such as Agarwood, 

Red Sanders, medicinal and aromatic plants, wood and other wood products. 

This recommendation would have an adverse impact on our exports and also on 

the livelihood of lakhs of people who are engaged in such agro-forestry and 

similar activities. Of course, a majority of people engaged in such activities are 

generally the tribal people, the village communities which also constitute a large 

percentage of economically and socially marginalised sections of our population. 

It was the main concern of our Government which has prompted this Wild Life 

Protection Bill of 2021. This proposes to amend the Wild Life Protection Act, 1972 

so as to incorporate these necessary changes for effective implementation of the 

CITES provision.  

 With this, there are many other relevant amendments that also have been 

added. The first is the amendment to the Preamble. Today the question of 

protection of wild life has acquired a much wider spectrum. Apart from hunting 

and killing, we also have to focus on protecting the habitats, ensuring of natural 

fodder, management of forest, and curbing of illegal trade and wildlife. These 
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plants, adequate presence of green fodder for herbivores, and required foliage 

density as well as conditions of water bodies and streams.  

 Sir, the Wildlife Institute of India is one of the premier institutes specially in 

regard to tiger conservation and such bodies will now have an increasing role to 

play in the proper and effective management of our forests and wild life.  

 A new Section 62B has also been inserted and this proposes to empower 

the Central Government to call for any information or report from a State 

Government or any such other agency and also issue directions for the effective 

implementation of the provisions of this Act. This will help to effectively manage 

and monitor all such conservation activities that will be going on in our country.  

 Sir, the concept of conservation of forests has always been a part of our 

ancient culture and heritage. Sustainability was ingrained in the thought process 

of early Indians since the time of Vedas. Forest at that time was divided into three 

categories, namely Mahavan, which was the great forest reserve and today, we 

have more than 100 such reserves in our country. Srivan was forest produce 

essential for the livelihood of human beings and livestock. Today, our country 

produces an exhaustive range of forest produce such as, timber, sandalwood, 

plywood, kendu leaves, bamboo, sal seed, honey, medicinal plants, rubber, 

cashew and spices.  

 Sir, the third category in the ancient times was Tapovan, where the sages 

resided and no animals or trees could be harmed. Today, these are our natural 

sanctuaries.  
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 Sir, I am proud to say that under the able leadership of our hon. Prime 

Minister, we are gradually reviving our glorious past and culture. This Bill will 

prove to be another important step in that direction.  

 I mentioned earlier that we are leading the world in fighting to protect the 

environment and the enactment of this Bill will put in the forefront of the battle to 

save the ecosystem of our planet. I would like to congratulate the hon. Minister for 

the introduction of this Bill which not only fulfils the provisions of the CITES but 

also covers all aspects of conservation, protection and management of wild life in 

our country. Thank you.  

SHRI A. RAJA (NILGIRIS):  Thank you, hon. Chairman, Sir for giving me this 

opportunity to comment on the Bill, namely, the Wild Life (Protection) Amendment 

Bill, 2021.  

 Sir, way back in 1972, the parent Act, Wild Life Protection Act, came into 

existence for three comprehensive reasons, namely, for protection of wild life, 

management of habitats and the regulation of trade of animals.  

 In the year 1973 and 1979, by virtue of the Convention on International 

Trade in Endangered Species of Wild Fauna and Flora, party countries like India 

were pushed to enact some amendments in the respective laws. Accordingly, the 

hon. Minister is bringing in this law before the Parliament.  

 Sir, the attempt that has been made by the hon. Minister is honest, 

commendable and laudable. I know that he is a learned man. His prowess cannot 

be questioned. The measure is still putting so many question marks on whether 

the deliverance is going to happen or not.  
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 Sir, let us holistically weigh the attempt that has been made by the 

Government irrespective of the measures individually taken by the hon. Minister 

by piloting this Bill. I want to address a few things on legal issues and the role of 

the States.  

 The hon. Minister is solely relying on the Conventions which were held in 

1973 and 1979. As a signatory to the Convention, you want to bring this law. But 

forest is maintained by the State. You are brining in a major amendment. A new 

chapter VB has been brought in. Through this chapter, you want to give two new 

measures. One is structural changes in the system and the other measure is 

regulatory mechanism.  

 Coming to the structural issue, by inserting new Sections, 49D, 49E, 49F 

and 49G, two authorities are going to be constituted. There will be National Board 

of Wildlife, headed by the Prime Minister. The Vice Chairman of this Board is the 

hon. Minister. Similarly, you constitute the State Board. During my tenure, we 

created the Wildlife Crime Control Bureau.   

 During my tenure, we created the Wildlife Crime Control Bureau where my 

leader, Shri T.R. Baalu was the Minister, he initiated the National Forest Policy  

which was completed during my tenure. 

 These two measures are very significant for the Department to address all 

the issues irrespective of this piece of legislation 

 Sir, coming to the Act, when you are injecting a new provision in the name 

of a new Chapter, there will be a Management Authority in addition to the 

National Board and in addition to the State Board, where the Prime Minister and 
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I want to mention one more thing.  When you are creating two bodies under 

this Act in order to satisfy the International Community, let me say -- it is as per 

my sources --that after 2014, the National Board for Wildlife which is headed by 

the Prime Minister, where you, Mr. Minister, are sitting as a Vice-Chairman, has 

not been convened.  Ever since 2014, it has not been convened.  In 2014, the last 

meeting was convened. But it has to be convened every year. From 2014, we are 

now, in 2022.   

For almost eight years, you did not bother about the wildlife at all.   Now, 

suddenly you are bringing this Bill saying that you want two more Committees. 

 The numerical strength of the Committees will not give you any remedy 

when you are sitting without any action, I mean, inaction.  So, what is the role of 

the State Governments?  

 Sir, coming to the classification of the animals, to protect them, there are 

penal provisions.  

 As regards regulatory measures, the existing Act says that ‘the Cent ral 

Government can issue notification declaring a species as vermin so long as that 

species is not listed in Schedule I or Part II of Schedule II.’  Now, you have shifted 

to Scheduled II.  It can be declared as vermin. 

 A major decision is going to be taken by the Government by virtue of this 

Bill.  So, you are classifying that this is vermin and this is not vermin.  I would like 

to know whether this decision was taken after the due consultation with the State 

Governments.  How can you say that it is vermin or not unless and until the State 

Governments’ comments are taken into consideration?   Even in the Objects and 
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receive the information from the States.  What is this?  Before tying the cattle, you 

have to do everything.  Without cattle, you are doing everything and you want to 

bring the cattle. It will not work. So, what I am telling you is this.  With due respect 

to the Government and the hon. Minister, your attempt is honest but this attempt 

will not give any legislative productivity.  It is going to fail. That is why, I am telling 

you that if the Government really wants to fulfil the commitments, they should pay 

attention to fill up these gaps when they are making rules or delegating powers to 

the States.  They should find out the ways by which it can be coordinated with this 

Act.  Unless and until this was done, this Bill is going to be failed.  I respect you 

and your knowledge.  In spite of that, very poor exercise has been done by the 

Government.  It cannot be accepted.  Please revisit this Bill.   

Thank you. 

SHRIMATI APARUPA PODDAR (ARAMBAGH): Thank you, Sir, for allowing me 

to speak on the Wild Life (Protection) Amendment Bill, 2021.  I also thank my 

party for giving me this opportunity.  

 The Act also lists schedules of plants and animals that are afforded various 

degrees of protection and monitoring by the Government. Today, through this Bill, 

this Act will be amended after 16 years. I welcome this step. The most important 

reason given by the Environment Ministry for introducing the Bill was the urgent 

need to provide legislative backing to commitments made by India over the past 

many years to the Convention on International Trade in Endangered Species of 

Wild Fauna and Flora, a multilateral treaty to protect endangered plants and 

animals that came into force in 1975. 
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 Now, I would like to discuss about the provisions of the Bill. The Bill seeks 

to implement provisions of Convention on International Trade in Endangered 

Species of Wild Fauna and Flora. The Bill provides powers to the Central 

Government to designate a Management Authority, which grants export or import 

permits for trade of specimens. The Bill prohibits any person from modifying or 

removing the identification mark of the specimen.  Currently, the Act has six 

schedules for specially protected plants, specially protected animals, and vermin 

species. The Bill reduces the total number of schedules to four.   

The Bill empowers the Central Government to regulate or prohibit the 

import, trade, possession or proliferation of invasive alien species. Invasive alien 

species refers to plant or animal species which are not native to India and whose 

introduction may adversely impact wildlife or its habitat. The Central Government 

may authorize an officer to seize and dispose the invasive species. 

Sir, through you, I would like to draw the attention of the Minister that our 

State of West Bengal has border areas of dense forest with our neighbouring 

country Bangladesh.  We have witnessed rising case of smuggling of Kangaroo a 

few days ago in Jalpaiguri forest.  The Forest Department has seized it.  The 

Kangaroos are the exotic species to India and they do not natively belong here.  

They struggle to adopt to this new eco-system and are mostly unsuccessful.  

They also carry the risk of disease that the native species might not have 

resistance.  It is a very serious and alarming concern.  The Central Government 

should take a note of it and such border areas should be freezed.   
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 The Act entrusts the Chief Wild Life Warden to control, manage and 

maintain all the sanctuaries in a State. The Chief Wild Life Warden is appointed 

by the State Government. The Bill specifies that the actions of the Chief Warden 

must be in accordance with the management plans for the sanctuary. For 

sanctuaries falling under special areas, the management plan must be prepared 

after due consultation with the Gram Sabha concerned.  

 Sir, West Bengal has six national parks and sixteen wild life sanctuaries. 

The latest notified sanctuary of West Bengal is the Pakhibitan Wild Life Sanctuary 

located in Jalpaiguri district which is of 14.09 square kilometres. 

 Sir, in West Bengal, our Government has also successfully done the 

sustained efforts to build awareness among the people which led to drop in 

ritualistic hunting by 95 per cent.   

 The Bill provides for any person to voluntarily surrender any captive 

animals or animal products to the Chief Wild Life Warden. No compensation will 

be paid to the person for surrendering such items. The surrendered items 

become the property of the State Government.  

 Sir, through you, I would like to give some observations and suggestions to 

the hon. Minister, and I hope, he will answer to my queries on this Bill.  

 The Parliamentary Committee recommended the deletion of this exemption 

clause for elephants and argued that a careful balance between traditions and 

conservation was needed. The Bill empowers the Government to have arbitrary 

powers to declare species as ‘vermin’. Moreover, the Bill moots a reduction in the 

role of the State Wild Life Boards. These are the bodies which are crucial in 
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suggestions as well as the suggestions given by the environmental experts and 

the Parliamentary Standing Committee. With these words, I conclude. Thank you.  

HON. CHAIRPERSON: Hon. Members, kindly avoid talking loudly because it 

might disturb the Members who are delivering their speeches. … (Interruptions) 

 Now, Shri Kuruva Gorantla Madhav.  

SHRI KURUVA GORANTLA MADHAV (HINDUPUR): Thank you, Chairman, Sir, 

for giving me the opportunity to address this House today and speak on such an 

important Bill. 

 It is our collective responsibility to protect the environment which is 

essential for the very survival of flora and fauna. This environment has been 

passed on to us by hundreds and thousands of our earlier generations, and we 

have to pass on the same to the next generations. In this light, the Bill intends to 

protect the wildlife and balance the ecosystem. The proposed Bill seeks to amend 

the Wildlife Protection Act, 1972 and is needed more now than ever with the 

environmental change world is undergoing. I commend the Government for its 

insight in helping us move forward and protect our natural habitats and species in 

the best possible manner. With regard to the Convention on International Trade in 

Endangered Species of Wild Fauna and Flora (CITES), I would like to begin by 

stating that India has a rich natural heritage, both in species and fauna, that has 

been exploited in the past. The provisions within the Bill to implement CITES, an 

international commitment to ensure that the trade of endangered species is fair 

and does not harm them, is a much-needed step to preserve our heritage. The  
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Bill lays out a detailed methodology as to how to implement CITES, and this will 

ensure that the implementation is smooth and effective without unnecessary 

hurdles and middlemen. 

 Secondly, the Bill also proposes for creation of a Management Committee 

to ensure that registration certificates are provided to those dealing with 

endangered specimens. This is an important mechanism to prevent harmful 

elements from abusing our natural wealth. Such a step will ensure that whoever 

deals with a scheduled specimen reports the details of the same to the 

Committee.  

 Sir, the third point is with regard to the appointment of a Chief Wildlife 

Warden. The appointment of the Chief Wildlife Warden will help preserve our 

sanctuaries better. The warden will serve as the voice of authority and make a 

single office responsible for efficient conservation allowing the disposal of 

outdated administrative obstacles. Additionally, allowing the appointment to be 

decided by States is an important step that respects the principles of federalism 

this country was built on.  

 That being said, I have a few reservations about the Bill that I would like to 

bring to your notice. First is with regard to the invasive alien species. The Bill 

introduces the concept of invasive alien species, which is commendable. But the 

definition of species, as per the Bill, ‘which is not native to India’ is not the correct 

scientific definition.  

 Sir, the Bill also enables the bona fide use of drinking and household water 

by local communities. However, the bona fide use of this water should be 
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recorded within the management plan of the sanctuary as it is also used by wild 

animals and forms a habitat for fish. To ensure that the environmental ecosystem 

works in harmony, the record of the bona fide rights should be a legal necessity. 

 Sir, traditionally, the declaration of a wild animal as vermin, has been done 

without any scientific assessment or study, and in the case of the Bill, it would 

now mean that species such as Striped Hyena, Indian Fox, Bengal Fox etc., 

could be declared as vermin very easily. This would have far-reaching 

consequences for the environmental ecosystem, and may result in an imbalance. 

It could also affect other endangered species, who would be harmed due to the 

traps set out for hunting and sale of vermin. I would, therefore, request the 

Government to consider both these suggestions. 

 Sir, having laid out these points, I come to the conclusion of the Bill. The 

overall sentiment and direction of the Bill is something that no well-wisher of India 

can deny. I hope that the Centre is able to bring greater clarity on the points I 

mentioned so that we may have a strong legal framework for protection of our 

wildlife. Thank you. 
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White-rumped Vulture, Nilgiri Leaf Monkey, etc. Nearly 172 wild life and endemic 

species of India are also included in the International Union for Conservation of 

Nature designated as threatened species of the world, which accounts for 2.9 per 

cent of the number of threatened species of the world. 

 At present, we have the Wild Life Protection Act, Customs Act, and Import-

Export policies in India, but still illegal hunting, poaching activities, and trade is 

flourishing. Further, the Wild Life Protection Act does not cover the foreign 

endangered species of plants and animals. The concoction of inadequate 

legislative protection and uninformed enforcement officials often results in 

endangered species and indigenous wild life being passed off as foreign species, 

which are not regulated by any formal legislation. Further, some of the migratory 

species are not protected by the Wild Life Protection Act.  

Similarly, conservation of fishes has never been adequately addressed in 

India due to lack of scientific data and perception about the criterion to be used 

for characterisation and designating conservation status of threatened fishes. For 

an effective approach to combat the illegal trade in wild life, the legislation for the 

protection of wild life needs joint enforcement and trans-national congruency for a 

uniform implementation.  

Our State Government under the leadership of hon. Chief Minister Shri 

Naveen Patnaik ji has taken several steps for the protection of forests and 

wildlife. The State has 19 wildlife sanctuaries, National Parks, elephant reserves, 

tiger reserves, and identified elephant corridors for addressing in-situ 

conservation of wildlife in the state.   
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This Bill has been examined by the Standing Committee on Science and 

Technology, Environment, Forests and Climate Change. The Committee while 

examining the Bill, has made certain important recommendations, and I think 

these recommendations deserve consideration. The Committee believes that this 

infrastructure needs to be mobilized more meaningfully in the cause of wild life 

conservation, protection, and management. 

The Committee recommends insertion in Section 33 of the principal Act, for 

the words "manage and maintain all sanctuaries", the words "manage and protect 

all sanctuaries" shall be substituted. I think this is a good suggestion. After all, our 

intent is to protect them. 

  In Clause 2, the Committee recommends that after the word "protection" 

the word "research" may be inserted, and after the words "management of 

wildlife" the words "enabled by science" may be inserted. I think there should be a 

distinction between a criminal act and a possible erroneous breach of the law, 

especially regarding permissions granted for education, science, and research. 

The latter should attract fines, undoubtedly, but not imprisonment. 

  In Clause 6A (2), the Committee recommends that for the words "not more 

than ten members to be nominated by the Vice-Chairperson from amongst the 

members of the Board", the words "at least one-third of the non-official members 

of the State Board to be nominated by the Vice-Chairperson, at least three 

institutional members of the State Board to be nominated by the Vice-

Chairperson and the Director of the Wildlife Institute of India or his/her nominee" 
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the careful consideration, scientific rigour, and transparency that the exercise 

demands. The preamble itself is problematic. Earlier the emphasis was on the 

protection of wild animals, birds and plants. The amendment includes the term 

management. While seeming innocuous, this implies a shift in the mindset of the 

Government from the protection of wildlife to its management as a resource. 

 My second point is on the vermin species. On these, the criteria need to be 

adopted. In the present Act, the Central Government can declare any wild animal, 

which is not there in Schedule I and (ii) of Schedule II, as vermin under Section 

62. The proposed amendment has proposed to reduce the list of wild animals 

appended to the Act from four Schedules to two Schedules.  

In doing so, the Bill now proposes that any wild animal not listed in 

Schedule I can be declared as vermin. It means that all the animals listed in 

Schedule II cannot be declared as vermin. The list includes 41 mammals, 864 

birds, 12 reptiles, five amphibians, 58 insects, 14 molluscs, and 10 sponges, 

which may be declared as vermin by the Central Government. 

While most of the animals which can be declared as vermin in the present 

Act and the proposed Bill may not have significant differences in the composition 

of species covered, the Central Government must deliberate upon the justification 

for declaring a long list of wild animals.  It is because the purpose of declaration 

of any animal as vermin has been to control the population of an animal which is 

beyond management. Such an exercise must be undertaken with utmost caution 

and respecting the constitutional duty under Article 48A of the Government to 

protect forests and wild life. 
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and Maharashtra have been proactive in expanding the protected area networks.  

It is now proposed to establish a Standing Committee of the SBWL to be headed 

by the Forest Minister thereby effectively rendering the SWBL defunct.  This was 

the case with the National Board also.  It dilutes the gravity of SBWL by reducing 

it to a body meeting with the sole purpose of allowing damaging products in the 

protected areas. 

 One more issue is that they are trying to include NITI Aayog in the NBWL 

Standing Committee.  Most of the NITI Aayog projects are contrary to the 

conservation part.  So, all these aspects are to be taken into consideration and I 

need a clarification from the hon. Minister. 

 Increasing the ambit of the legislation by using the term ‘wild life’ which 

includes any animal, aquatic, or land vegetation that forms part of any habitat. As 

far as my constituency, Lakshadweep is concerned, I urge that a more detailed 

discussion should be there by experts in the listing of individual species instead of 

groups. Listing of individual species instead of groups is a major deviation from 

the current Act and it will need further consideration. This can give rise to 

taxonomic ambiguity when identifying species and filing wild life offences in many 

cases. Additionally, many species from these groups have not been included in 

the current schedules. Also, new species are still getting described which is 

especially true for invertebrates, coral, sponges, and amphibians, and these 

newly reported would not get due protection as per the legislation if we go for 

listing individual species instead of groups. 
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As far as Lakshadweep is concerned, its marine wildlife is not completely 

known yet and research works are going on to enlist undiscovered aquatic fauna 

and flora which may contribute much more to the marine biodiversity of the 

Islands. If individual species are listed instead of groups, these individual species 

which should be protected for conserving the ecological balance of islands cannot 

be included in the schedules which may lead to large-scale destruction which is 

going to happen by constructing the lagoon villas.   

Though their name is changed to water villas, the lagoon villa which is 

proposed to come in the Lakshadweep is in the lagoon area.  The lagoon area is 

the only area for the preservation and conservation of corals which is the life of 

the island. 

 When the coral is destroyed, the existence of island is at stake.  The 

Administration is saying that they have got permission from the Ministry.  I am 

very doubtful about that and would like to get a note from the Ministry on that. 

 Finally, sea cucumber, which is listed under Schedule I of the Act, is a 

protected species.  The problem is with regard to the awareness which is lacking 

with the people residing there.  One kilogram of sea cucumber used to cost 

between Rs. 5,000 and Rs.12,000.   

Recently, the Central Government has sanctioned a special scheme to 

protect sea cucumbers, and has appointed Lakshadweep Marine Wildlife 

Protection Watchers to man the anti-poaching camps.  As a result of that, we 

could seize a large consignment of sea cucumber which was being smuggled out 

of the country.    



02.08.2022  820 
 

A CBI case has been registered in this regard.  After the new administration 

has come in, the entire class of Marine Wildlife Protection Watchers has been 

retrenched and now smuggling is going on.  I have written a DO letter to you 

highlighting this aspect.  It is a Centrally sponsored scheme.  I do not know what 

is the problem of the administration in implementing it.  A clarification is required 

on this aspect.  With this, I support the Bill.  Thank you. 

SHRI JAYADEV GALLA (GUNTUR): Thank you, Sir.  I am thankful to you for 

giving me this opportunity to speak on this important Bill.  In this year of Azadi ka 

Amrit Mahotsav, where we are celebrating our human accomplishments, I feel the 

time has come not only to celebrate but also to resolve today that we will leave no 

stone unturned to protect, preserve, and enhance our natural heritage in this 

Amrit Kaal.  I am sure, the Environment Ministry is doing something on this, and 

would be happy if the hon. Minister shares with this House what his Ministry is 

doing to protect, preserve, and enhance our natural heritage, biodiversity, and 

what plans it has for these in this Amrit Kaal. 

 The House should feel proud, rather the entire country should feel proud, 

that in spite of India having just 2.4 per cent of the world’s landmass, we are 

contributing more than eight per cent to the world’s biodiversity.  India has more 

than 90,000 varieties of fauna, 45,500 varieties of flora and home to four out of 35 

world biodiversity hotspots.  But, at the same time, if we do not act or become 

blind to what is happening during the last 20-25 years, our advantage and our 

conservation story would become a sad story, indeed.  I am saying this because 

we are one of the top 20 countries in wildlife trafficking as well.  We have seen 
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nearly 25 species of fauna and flora becoming extinct and more than 100 species 

are currently endangered. 

 With these preliminary submissions, since time at my disposal is very 

limited, I wish to directly come to the Bill and share my views with a hope that the 

hon. Minister would peruse them and take remedial measures. 

 First, I come to Clause 3 of the Bill, which talks about ‘Invasive alien 

species’, whose introduction or spread may threaten or adversely impact wildlife 

or its habitat in our country.  I welcome this.  Here, I wish to bring to the notice of 

the hon. Minister one study which indicates that India is losing nearly 100 billion 

dollars every year due to invasive species.  I will give one example from my home 

State of Andhra Pradesh, how introduction of an exotic alien plant species in 

1980s in Seshachalam Hills –  home of Lord Balaji –  is now taking its toll.  The 

plant species from Australia, Indonesia, and Papua New Guinea introduced in our 

Seshachalam Hills was Acacia Auriculiformis, commonly known as auri, earleaf 

acacia, or earpod wattle.  It has disturbed ecological balance in Chittoor, Kadapa 

and Nellore districts of Andhra Pradesh.  

 Now, we have to replace it with native species.  Otherwise, the entire 

biosphere of Seshachalam, which is home to several endemic plants like Red 

Sanders, Cycas, etc. would be destroyed.  So, Clause 3, which deals with it is a 

good move.  But, at the same time, this Clause is silent on native Indian species 

which have invasive qualities. 

 Hence, I suggest for constituting a taskforce to study this and to 

recommend to the Ministry for taking an appropriate action.  
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 Secondly, if you look at Appendix 2 of Schedule IV, Item No. 444, you have 

mentioned ‘Pterocarpus Santalinus’. It is the scientific name for red sander tree 

which is available only in Seshachalam forest in Chittoor of Andhra Pradesh. It is 

smuggled out of the country by local smugglers. If you have seen the movie 

Pushpa recently, it depicted these types of scenes. It is smuggled out of the 

country and any action for smuggling of red sanders is under the Customs Act 

and not under the Wild Life Protection Act. It is because this tree is not a 

Scheduled species. So, I suggest for consideration of the hon. Minister to include 

red sanders under relevant Schedule which helps to take action under this 

legislation, thereby we can reduce smuggling and save red sanders from 

extinction.  

 The next point which I wish to make is about transfer of live elephants 

under Clause 27. Many hon. Members have spoken about it. I am with the 

Government when elephants are sold or given for performing some rituals at 

temples. But all I wish to say is that care should be taken against the unscientific 

management and pathetic treatment of elephants by administration, mahouts and 

others. I am worried because twenty-nine captive elephants died in 2021 and in 

six months of this year, three elephants have died in captivity. I suggest that the 

Government should issue strict guidelines and also create some inspection 

mechanism for regular checks and taking punitive action for any violation of those 

guidelines.  

 Now, I come to Clause 62 of the Bill which empowers the Government of 

India to declare any animal as ‘vermin’. The hon. Member has mentioned about it 
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a while ago. We call vermin as nuisance animals as they destroy our crops, kill 

livestock, and spread diseases. It does not mean that we kill them left and right. 

Nothing has been mentioned in the Clause on the process to be followed to 

identify which animals are vermin. No transparent and accountable process 

based on ecological and social evidence has been prescribed. The moment a 

wild animal is declared as vermin, it loses its legal protection and such wild 

animal becomes a domestic animal and can be killed, tamed or traded. I feel it will 

have ecological consequences which will lead to an imbalance. Even the hon. 

Supreme Court in Animal Welfare Board of India versus A. Nagaraja case in 2014 

categorically held that every species has the right to life and security with some 

intrinsic worth, honour, and dignity. So, all I wish to submit to the hon. Minister is 

to have a scientific approach and transparency in declaring wild animals under 

Schedule II as vermin.  

 The Bill proposes to increase penalties for general violations from Rs. 

25,000 to Rs. 1 lakh and violation against specially protected animals from Rs. 

10,000 to Rs. 25,000. I feel that these are still very much on the lower side and 

the hon. Minister can consider revising it multiple times looking at the importance 

of ecology and protecting nature and wildlife.  

 Hon. Chairperson, Sir, the next point is the one on which this entire Bill is 

placed and it is the Convention on International Trade in Endangered Species. 

We joined this Convention in 1976, that is, forty-six years ago. This Convention 

mandates parties to take suitable steps to enforce its provisions. We are 
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have to protect the people whoever is living outside the forest. That is my 

concern. I have come from that area which has more than 350 kilometres of 

boundary with forest. We are facing the issues regularly. As per the Kerala 

Government statistics, 1233 people have died in the last ten years because of the 

animal attacks. More than 34,875 wild animal attacks have taken place in the 

State of Kerala. About 6,803 have been injured.  In my Constituency, alone by an 

elephant attack, 40 people have died in the last ten years.  Sir, so many 

people have raised this matter here. What is the number of elephants that are 

there all over India?  It has crossed 30,000. Now, it is above the carrying capacity 

of our forests. It means that we have to protect the wild life but we have to protect 

the life of the people whoever is living outside the forest also.  Sir, as per the 

Supreme Court Judgement, buffer zone is going to be extended by one kilometre.  

That means there are some restrictions that have to be there.  In my 

Constituency, there are eight National Parks and one Wildlife Sanctuary.  They 

are nine in total if we include National Parks and Wildlife Sanctuary. In the 

surroundings, if one kilometre of buffer zone comes, it means the people have to 

evict automatically because we cannot live with the animals. So, we have to 

address that case specifically.  

 The Supreme Court has given permission. There are some relaxations. 

First, we have to approach CEC, then then Ministry of Environment and Forest 

and then, the Supreme Court of India. It will take more time. It is a time-

consuming process. For avoiding that time-consuming process and to exclude the 

people inhabitated from the area of the buffer zones, we should have a 
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legislation. That is my request to the hon. Minister. We should have a legislation 

for protecting the people inhabitated in that area and plantation agriculture land 

from this buffer zone. The Union Government should intervene in this case and 

we should pass a new enactment for protecting people especially the farming 

community.  

 Sir, what about vermin list? So many people have raised this already. As 

per the new amendment, the vermin list is not there in the new Act. Schedule V is 

going to merge with Schedule II of the new Amendment Bill. That means we 

cannot call all the animals together as vermin. It is true but vermin should be 

there. We have the bitter experience of wild boar.  We have a demand from the 

State of Kerala. The hon. Minister is very much aware about that.  We cannot 

imagine about the wild boar attack. Thousands of wild boars are coming at one 

time and they are destroying the agricultural lands within a few minutes. If we are 

announcing it as vermin, we can give shoot at sight orders. That is correct. It is 

the survival crisis of our farmer community.  So, I request on behalf of Kerala that 

wild boar should be announced as vermin.  As per the new amendment, vermin 

means wild life as per the Section 62.  Section 62 says that all the animals apart 

from Schedule V animals are vermin. It should be amended as all the animals 

including wild boar. That is my amendment. The Government may grant it.  

 Sir, we should have a Wildlife Management Policy which has to be 

adopted. Wild life must be considered as a renewable resource and their 

reproduction must be controlled accordingly. To do this in a scientific way, the 

existing Section 12 needs to be amended by incorporating sub-section 4.  
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Permission must be given for hunting those animals like wild boars that are 

reproducing at an alarming rate even beyond the capacity of forest area.       

 Sir, the farmers are not getting enough compensation. So, my humble 

demand is this. We should have a Tribunal like the Motor Vehicles Tribunal for 

providing enough compensation to our farmers who are victims of various wild life 

attacks. It is also imperative to establish a human sensitive zone which should be 

500 metres inside the forest for protecting people from wild animal attacks in the 

forest.  

HON. CHAIRPERSON: Please conclude. There are more speakers from your 

party.  

ADV. DEAN KURIAKOSE: Sir, I am concluding in a minute. The punishment 

norms also have to be made. There is an amendment proposed in Section 54(iv). 

Presently, the compensation to be paid under sub-section (i) is Rs. 25,000. It is 

now being raised to Rs. 5 lakh.  

I welcome this. But, at the same time, as per section 53, any official who 

has done anything in contravention of Section 50, that is illegal confinement or 

arrest or wrongful seizure, he may be punished by way of imprisonment for a 

period of six months or a fine of Rs. 500. This amount also has to be increased. 

Human life should also be protected. That is the main point I would like to 

highlight.  

 With these words, I conclude. Thank you.  
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SUSHRI DIYA KUMARI (RAJSAMAND): Hon. Chairperson, Sir, thank you for 

giving me this opportunity to speak on this Wild Life (Protection) Amendment Bill. 

I would like to begin by thanking our hon. Prime Minister, Shri Narendra Modi ji 

and our hon. Environment Minister for bringing an exemplary and comprehensive 

Bill that will protect native Indian species, improve enforcement of the law and will 

ensure that the Wild Life Protection Act, 1972 is compliant with the Convention on 

International Trade in Endangered Species of Wild Fauna and Flora (CITES). Sir, 

our Government under the able leadership of the hon. Prime Minister has 

displayed great determination to make India a responsible and a climate resilient 

economy. At a time when global warming is increasing, forests are vanishing and 

various species of flora and fauna are disappearing, our visionary Prime Minister 

has taken strides in the right direction to lead the country towards a more 

sustainable future. India has been a signatory to the CITES for the last 46 years. 

Earlier Governments failed to consider even the implementation of the provisions 

of the Convention. So much so that in the year 2004, the CITES Secretariat had 

warned India that the Conference of Parties would suspend trade with India due 

to non-compliance with the provisions of the Convention. I would like to 

congratulate our Government for incorporating the provisions of the CITES in the 

Wild Life Protection Act as a separate Chapter VB which is titled, `Regulation of 

International Trade in Endangered Species of Wild Fauna and Flora’.  

15.53 hrs             (Shri A. Raja in the Chair)  

What has also caught my attention is that the amendments under this Bill 

shift our focus on the conservation, protection and management of wild life. We 
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never had a streamlined process for trading in plants and animals which often led 

to rampant malpractices in the field. Now, the provisions of this Bill intend to 

regulate wild life trade as per the Convention. It is also a timely and necessary Bill 

as it seeks to empower the Centre to regulate or prohibit the trade or possession 

of invasive species. This will ensure that the balance in the native eco-system is 

maintained. The provisions of this Bill clearly specify that the actions of the Chief 

Wild Life Warden must be in accordance with the management plans of the 

sanctuary. This ensures that a consultative process is followed rather than an 

arbitrary process.  

Sir, it is pertinent to highlight here that the sanctuaries falling in areas of 

Scheduled Tribes, the management plan will be prepared after due consultation 

with the Gram Sabhas.  

The involvement of local communities and the concerned Gram Sabhas 

shows the commitment of our Government to uphold the federal structure of our 

country. This will also reduce incidence of man and animal conflict. I think, it is 

very important. As a former representative of a tiger sanctuary, I can say that the 

Government is very committed to involving local communities and this would go a 

long way in reducing the man and animal conflict that happens, and also the local 

people will feel more involved with the way the sanctuaries are run.  

 Another welcome move is empowering the State Boards for Wild Life to 

constitute a Standing Committee for exercising certain delegated functions.  This 

decentralisation process will ensure more localised solutions and faster decision-

making as it reduces the dependence on the Centre and on State level Board 
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meetings. By constituting a Standing Committee, a lot of workload will be reduced 

and there will be State Wild Life Board meetings more regularly.  Many States like 

Rajasthan need to probably have more regular meetings which do not happen.  

By having a Standing Committee, the pendency will reduce and the workload on 

the State Wild Life Boards will also reduce hopefully.  

  Sir, the increase in penalties for violating the provisions of the Act will act 

as a deterrent to crime.  This will also safeguard against any practices which may 

endanger the survival of wild life in the long run.  I say this with pride that the hon. 

Prime Minister is leaving no stone unturned to punish those who try to hinder the 

wild life ecosystem. As a representative from the State of Rajasthan which has 25 

wild life sanctuaries, five National Parks and is home to many endangered 

species, I say this with utmost confidence that the present amendments will go a 

long way to safeguard our endangered native species and preserve our natural 

heritage. 

 Sir, as someone who has a wild life sanctuary in my current parliamentary 

constituency, Rajsamand and has a National Park in my previous Vidhan Sabha 

constituency, Sawai Madhopur, I really appreciate the amendments proposed in 

this Bill. Sir, I would like to thank the Government on behalf of the people of 

Rajsamand, Rajasthan for this farsighted Bill. This Bill will put India at the 

forefront of preserving biodiversity and conserving the environment.  

 Hon. Chairperson Sir, I thank you for giving me the time to speak on the 

Bill.  Once again, I would like to thank our hon. Prime Minister for this landmark 

Bill and congratulate the hon. Minister of Environment and Forests for the same. 
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 Sir, I will conclude by saying that I support the Bill.  

 

DR. M. P. ABDUSSAMAD SAMADANI (MALAPPURAM): Sir, I thank you for 

permitting me to take part in this very important discussion. 

 There is no disagreement on the well-recognised fact that wild life has to be 

protected.  Forest conservation and environmental protection are very important 

subjects. This Bill primarily addresses the protection of wild life but it has a close 

link or it is directly linked with the safety of human beings.  Though this Bill is 

addressing that issue, the provisions of the Bill are not sufficient enough to deal 

with the situation and to solve the serious problem that is challenging the safety of 

human beings and especially farmers.   

 This kind of a legislation must have necessary provisions to protect 

humans, and especially farmers among them, from the on-going dreadful attack 

of wild animals. I am not arguing for a human centric world order.  I believe in the 

system which Albert Schweitzer stated.  He has said that our world view must 

include even the butterflies that fly in our gardens.  I do believe in it but along with 

that, everything has to be human-oriented.  I think, the hon. Minister who has 

come with such a very important landmark amendment of this Bill will be 

considering these issues and suggestions again while giving a final shape to this 

legislative piece.  

 Every activity of ours has to be judged on its life-yielding capacity. I agree 

that every life is important but which is more important?  Is it the life of the animal 

or the life of the human being?   There is a famous poetic saying as:  
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ADV. A.M. ARIFF (ALAPPUZHA): Thank you, hon. Chairman, Sir. I stand here 

to express the views on behalf of CPI(M) Party on Wild Life (Protection) 

Amendment Bill, 2021.  

 At the outset, I support the intention of the Government for extending the 

scope of the Bill to include conservation, protection, and management of wild life 

through this amendment. At the same time, I wish to point out some of my 

objections to the various provisions of the Bill. I have already given the 

amendments to the provisions of the Bill in detail.  

 Sir, it is a fact that this Bill is not based on professional and public opinion 

but it is drafted as per the bureaucratic whims and fancies. The Standing 

Committee has also commented that this amendment will only help to complicate 

the current provisions for protection of wild life and the purpose of India’s 

commitment to the Convention on International Trade in Endangered Species of 

Wild Fauna and Flora would not be served fully. Instead, the Committee has 

recommended either to bring in a separate Bill for CITES or to restrict it to simple 

amendments. It is known that there are 50 amendments. Some of them bring 

some confusions also. But the Government is adamant that it will go ahead with 

these amendments.     

 Sir, in addition to the ambit of the Bill, I wish to highlight the important 

issues. Some other hon. Members from Kerala also have pointed out the issue 

regarding the forest and its protection. People in forest fringes across the country 

are living in fear of eviction following the Supreme Court order for setting up of 

buffer zone of minimum one kilometre from the boundaries of the protected 
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forests.  In Kerala alone, one lakh families, 2.5 lakh acres of agricultural land, and 

two dozen townships will be affected by this verdict.  But the Government has not 

shown its willingness to file an affidavit to avoid human settlements from the 

buffer zone.  I know, the hon. Minister is lenient to requests of the people of 

Kerala.  I hope, all the Members sitting here would agree that life and livelihood of 

citizens is equally or more important than wildlife. 

 So, I would request the hon. Minister to make clear the stand of the 

Government in the Supreme Court immediately. 

 Section 8 of the principal Act speaks about the duties of the State Wildlife 

Board which include advising the State Government on the selection and 

management of protection areas. 

 Sir, I would request the Government to include the declaration of the extent 

of buffer zone taking into consideration the density of population as also the duty 

of the State Board in each State. By doing this, the concerns of the common 

people could be addressed. 

 Another major issue is the human-animal conflict, about which some other 

hon. Members also spoke.  It has increased manifold over the years. Not only the 

loss of life occurs due to protected animals like elephant, tigers and wild buffalos 

entering the human habitation but it results in huge agricultural loss as well. But 

this Amendment Bill is silent on providing assistance for the victims of animal 

attacks. 

 So, I would request the Government to include a national insurance 

scheme for payment of compensation for loss of life as well as crops and 
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Sir, as has been said by all the speakers to my right and also to my left, this 

Bill seeks to increase the number of species protected under the Act so far. The 

hon. Minister, when he started the whole discussion, said that this particular Bill 

intends to implement CITES that is the Convention on International Trade in 

Endangered Species of wild fauna and flora. 

Sir, I will not take much time. I will just say that there are seven salient 

features which I will very briefly touch upon. 

First, the Bill provides for the Central Government to designate a 

management authority which would look into the grant of export and import 

permits. It is very important. Every person engaging in the trade of a Scheduled 

specimen must report the details to the management authority. This is one 

extremely important point, and I would like the House to actually keep this 

particular thing in mind. The second point is regarding rationalising Schedules. 

Right now, the Act has six Schedules. This Bill will bring it down to 4 Schedules 

wherein ‘Vermin’ species is getting eliminated. I am very briefly touching upon the 

salient features. Thirdly, many of my friends on the right have mentioned this. At 

the cost of being repetitive, I would say that we also talk of invasive alien species. 

This refers to the plants and animals which are not native to India and whose 

introduction to the country would adversely impact our wild life and their habitat. 

So, we have to handle them very carefully. The Bill empowers the Central 

Government to regulate and prohibit the trade of these invasive alien species. Sir, 

the fourth is regarding control of sanctuaries. One of my friends to my left talked 

about the Ranthambore sanctuary. The Bill specifies that the actions of the Chief 







02.08.2022  843 
 

Government and the Minister for taking the initiative to make appropriate changes 

at the appropriate times so as to update the Wild Life Protection Act of 1972, as 

amended in the year 1991.  

 Sir, it is an admitted fact that we cannot discuss the ecological and the 

environment security of the country in the Indian scenario. We have to discuss it 

in the global scenario. We have had a very detailed discussion about it in the 

Climate Change Conference which had recently taken place, and had a very 

good detailed discussion in this House. At the same time, I would like to state that 

the ecological security and environmental security means the protection and 

safety of the wild animals, birds, and plants as they are also part and parcel of the 

ecosystem. That is why it is the prime responsibility of each and every citizen as 

well as the entire society to see that wild life, especially wild animals, birds and 

plants are protected. Security and safety of these things have to be taken to be 

the prime consideration.  

 Sir, coming to this amendment Bill, even the first thing is regarding the 

amendment to the preamble itself. I think that it is having a wider perspective 

because in the original Bill, in the principal Bill, it is ‘the protection of wi ld life’. 

Now we are amending it as ‘conservation, protection and management of wild life’ 

which gives it a wider perspective as far as wild life is concerned because 

management of wild life as well as conservation of wild life is the need of the 

hour. I fully support this concept by which wild life, animals and birds are 

protected. We have to conserve as well as manage the wild life. The human-

animal conflict as well as buffer zone management will definitely come within the 
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purview of this management. I think that everything whether it is the 

environmental aspect or the ecological aspect, all will come under these two 

words, that is, management and conservation as well as protection. So, I fully 

support and agree with the Government on this amendment Bill.  

 I would also like to appreciate the hon. Minister in bringing such an 

amendment to the preamble of the Bill itself by which we are widening the scope 

of the protection and conservation of wild life. Coming to the point of conservation 

and management, I would like to express one apprehension that I have.  I would 

like to know whether the NDA Government led by BJP since 2014 has been 

following or abiding by the principles of wild life protection, security and safety. 

This Government is always talking of the mantra of development. I can cite a 

series of examples which I am not doing because of the paucity of time. In the 

mantra of development, this Government is not taking into consideration the 

environmental aspects and the ecological aspects. Even the protection under the 

Wildlife Act is being ignored in almost all the cases.  Even in the cases of mining 

and so many other cases, they are being ignored in the mantra of development. 

What does development mean? It should be a sustainable development based on 

the principles of ecological safety and environmental safety, but unfortunately, if 

we examine critically the eight years of experience of this Government in power, 

and if the hon. Minister does an introspection, it can very well be seen that most 

of the stringent rules and regulations, which are there for the protection of 

environment and the protection of wild life, are being diluted by means of a series 

of policy decisions as well as amendments to the existing Acts. With regard to this 
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the temple trusts because I think that individuals should also be given authority to 

own, transfer and transport these elephants. 

With these words, I conclude. Thank you very much.  
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specimens. This historic combination and coordination of administration and 

science by our NDA Government will certainly balance our wild life.  

Clause 13 of this Bill provides that the management plans for a sanctuary 

shall be prepared after due consultation with the concerned Gram Sabha. This 

noble and democratic plan of involving the Gram Sabha again comes from the 

idea of an inclusive India as set forth by our hon. Prime Minister, Shri Narendra 

Modi ji. Before I conclude, I would like to make a few submissions which I wish to 

place before the Government and the hon. Minister of Environment. Around 

25,000 peaceful forest dwellers and people have been living in the areas under 

the Kadamalai-Mayilal Union, mainly the panchayats of Meghamalai, 

Varasanadu, Mayiladumparai, Kumanantholu, Thangamalpuram and other areas 

under the Meghamalai forest region for generations which comes under my 

Parliamentary Constituency in Tamil Nadu. Sir, these 25,000 brothers and sisters 

have lost their homes and livelihoods as a consequence of the erroneous, 

arbitrary, improper, and faulty inclusion of their dwelling places under Meghamalai 

Wildlife Sanctuary in 2009 and Srivilliputhur-Megamalai Tiger Reserve in 2021 by 

different Government Orders. It has affected the right to life and livelihood of 

forest dwellers and the people of Meghamalai. 

Sir, I sincerely support that wildlife should be preserved and protected, but 

at the same time, the fundamental right to life of forest dwellers and people living 

in forests must also be protected under Article 21 of the Indian Constitution. 

Sir, the Wild Life (Protection) Act, 1972 empowers the National Board for 

Wild Life to recommend alteration or de-notification of the area declared as a 
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 Mr. Chairman, as you are aware, wild animals such as elephants, wild 

boars, poisonous snakes, tigers, and cheetahs, frequently come out from forests 

and cause harm to humans and domestic animals. Moreover, these wild animals 

destroy houses, properties, agricultural lands, and crops. Millions of people who 

live near forests are the victims of the attacks of these wild animals. 

17.00 hrs 

There is no mechanism to protect human beings, their livelihoods, and 

domestic animals from the attack of wild animals.  This amendment also lacks a 

provision to protect people and domestic animals from wild animals.  However, 

punishment is harsh for people who encounter wild animals, even as a part of 

self-defence.  They have to undergo imprisonment for a period of seven years in 

such cases.  In case of threat of a snake attack, the existing law gives us two 

options: get bitten and die poisonous and painful death, or we can kill the snake 

for self-defence and live the better half of our life in jail.  This is the real situation 

right now.   

Nowadays, the wild boars that come out of forests are entering the villages 

up to 40 kilometres and are not going back to forests. They destroy the 

agricultural crops and kill several farmers in my constituency itself. Kerala is a 

State that protects 100 per cent of its greenery. At the national level, the total 

area of forest land is 22 per cent, whereas in Kerala the forest land is around 30 

per cent. Furthermore, plantations contribute to extending the green canopy. 

Kerala’s forests and plantations cover 53 per cent of its total territory. Thus, the 
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farmers serve as the guardians of greenery in Kerala. However, this Bill does not 

seek to protect the people, especially the farmers in Kerala. 

The recent order of the hon. Supreme Court has declared that a minimum 

distance of one kilometre of land shall be included as Ecologically Sensitive Zone 

(ESZ) around the National Parks, Wild life and Bird Sanctuaries in the country.  

If this order is implemented, it will adversely affect the normal life of 

common man and farmers in the State of Kerala who are settled within the above 

limit of land since several decades. It is very sad to say that this judgment is there 

with the support of our Government of Kerala.  

Wild animals should live in the forest.  Do not allow them to come out of the 

forest. Protect them in the forest. They may not be allowed to enter the villages, 

which is a threat to human life. Developed countries like USA have taken 

measures to control wild animals and their growth to protect people from their 

attacks.  

Hence, I request the Government to kindly withdraw this Bill and replace it 

with a comprehensive one that has provisions to protect human beings from the 

attack of wild animals. I also would like to take this opportunity to request the 

Government to initiate the necessary measures to avoid human-wildlife conflict. 

Preserving wild life does not mean that the law in itself should be wild which 

threatens human life. 

 Thank you, Sir. 
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KUMARI AGATHA K. SANGMA (TURA): Thank you hon. Chairman for giving 

me an opportunity to speak on this very important amendment Bill, namely the 

Wild Life (Protection) Amendment Bill, 2021. The Centre has proposed an 

amendment to the Wild Life (Protection) Act, 1972 to enforce provisions of an 

international convention to prevent trade in endangered species. But the changes 

which it intends to introduce in the existing law may by default do more harm than 

good as certain experts have flagged how it would allow commercial trade in live 

elephants and even reduce the protection of certain species such Asiatic Jackal, 

Striped Hyena and Bengal Fox. The Bill, which was sent to the Parliamentary 

Standing Committee for further examination, seeks to amend the existing Act for 

better implementation of the Convention on International Trade in Endangered 

Species of Wild Fauna and Flora (CITES). It proposes to rationalize various 

Schedules of the law to fulfil India’s international obligation for the sake of 

protection of wild animals, birds, and plants. On the positive side, it is intended to 

ensure that provisions with respect to the Convention are part of the domestic 

law. Besides, the Bill aims to also make the law simple by streamlining the 

Schedules.  However, there are certain issues which need to be addressed.  The 

existing Act specifically prohibits the trade in wild animals including captive and 

wild elephants.  But an exception has been carved out in the Bill by excluding live 

elephants from the general prohibition contained in Section 43.  The implication of 

the same is that the commercial sale and purchase is no longer prohibited under 

the Act. 
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 Clause 27 proposes to permit the commercial trade of elephants, legalising 

the elephant trade for the first time in 50 years, which is a very dangerous and 

regressive move.  It also permits the commercial display of trophies, and captive 

animals, and even permits the transfer or transportation of animals, trophies, and 

animal articles.  Sir, I would humbly request the hon. Minister to reconsider this 

Clause, and not legalise the trade in live elephants. 

 Sir, the Bill also has provisions of ‘excessive delegation and unrestricted 

power of the Central Government to declare species as vermin’, unlike the 

existing law.  Once a wild animal is declared as vermin, it enjoys no legal 

protection, and has the same status as a domestic animal.  It can be killed, 

traded, and tamed. 

 Species such as Civets, Common Fox, Jackal, Martens, Andaman Wild Pig 

among others, cannot be declared as vermin under the Act, in view of the 

statutory protection.  However, the Bill amends Section 62 by stating that only 

species listed in Schedule I cannot be declared as vermin, while species listed in 

Schedule II can be declared as vermin.  Schedule II in the Bill includes the 

Striped Hyena, Andaman Wild Pig, Indian Fox, Bengal Fox, Jungle Cat, and 

Asiatic Jackal among other species, which if declared as vermin can pose serious 

threat to their existence in the wild. 

 We live in a time where we are threatened by climate change and 

ecological devastations.  It is a time when more species must be included in 

Schedule I.  Instead, the opposite might happen, which will endanger a number of 
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in India and particularly in Odisha, are on the rise. The crimes against wild 

animals are manifold in our society. Every now and then, the number of wild 

animals in our country is getting reduced primarily because of four reasons. The 

most shocking among all the reasons are poaching and poisoning, including 

deaths caused due to electrocution and run over by trains in India. Therefore, we 

need a comprehensive set of rules and regulations with biting teeth to protect the 

wild animals in India. In addition, we need to set up more national parks and 

wildlife sanctuaries across the country. In my constituency there is a wildlife 

sanctuary called Debrigarh Wildlife Sanctuary, which covers an area of 346 

square kilometre. I request the hon. Minister to bring about improvement in the 

said sanctuary.  

 Sir, I am talking about crimes against animals. The Times of India recently 

reported that on 25th July, half-burnt bones of an elephant were recovered by the 

Special Task Force of Crime Branch of Odisha in Sambhalpur Forest Division’s 

Dhama Forest Range.  

 As briefed to the media by the DIG, the big pieces of bones were recovered 

from the forest. Ashes were recovered from another area. Again, on June, 2021, 

an elephant died due to bullet injury in the Sambalpur division as reported again 

in The Times of India in which before its death, the Jumbo remained stuck in a 

pond in Samplahara village for five days. The post-mortem revealed that the 

animal had suffered from multiple organ failure, caused infection followed by the 

bullet injury.  
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 Odisha has been witnessing steep rise in the instances of crime against 

wild animals which is evident from the seizure of leopard skin by the State Task 

Force at Bolagarh in Khordha district which is very near to Bhubaneswar, the 

capital of Odisha.   

On 18th January, 2022, The Hindu reported that the State Task Force had 

seized four leopards’ skin. So, the cr ime against the wild animal is also on the 

rise. It is needless to mention here that in the special drive launched in 2020 by 

the State Task Force, 25 leopards’ skin were seized, 13 elephants’ tusk were 

seized, seven deers’ skin was seized, and nine live p angolins were also seized. 

So, the crime is increasing day by day.  

 In this connection, being a lawyer, I am very much concerned with this.  

The crime rate is increasing and the conviction rate is decreasing day by day. It is 

because of lack of training by the forest officials. It is because of lack of training 

by the police officials. It is also because of lack of use of technology etc. as a 

result of which the crime rate against the wild animals is decreasing day by day.  

So, my appeal to the hon. Minister of Forest is that proper training should be 

imparted to the police officials and to the forest officials. Technology should be 

used as evidence because animals cannot give evidence against another animal 

like human beings. So, they do not have witnesses unless technology is used. … 

(Interruptions) 

HON. CHAIRPERSON: Please conclude now.  

SHRI SURESH PUJARI : I am concluding now Sir.  
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 Finally, can we not change the Evidence Act to the extent that  in the event 

of possession of any skin or anybody part of wild animal from the house of a 

person? Can 't we not make provision to shift the onus of proof to the accused 

person instead of holding for the prosecution?  

 With this, I welcome the Bill. This is a landmark Bill and this will help in 

protection of wild life in the entire country.  

 Thank you, Sir.  

 

SHRI THOMAS CHAZHIKADAN (KOTTAYAM): Thank you, Sir, for giving an 

opportunity to participate in the discussion on ‘The Wild Life (Protection) 

Amendment Bill, 2021.  

 Sir, the Bill was introduced with many significant changes to which the 

Standing Committee has done a very good job by making it better. The Standing 

Committee lays down principles to implement the Convention on International 

Trade and Endangered Species of wild flora and fauna and also for the protection 

of the native Indian gene pool.  

 It has also rightly pointed out the issue of rationalising the Schedules which 

should be looked upon by the Government and should be thoroughly revised. The 

creation of a State Board for Wildlife is also a welcome step but the constitution of 

the Board should be balanced and concerned to the agenda of the Committee.  

 Sir, I have to mention a matter which has already been mentioned by many 

of the hon. Members here. The issue is regarding human-animal conflict in the 

State of Kerala. This problem is not just only in Kerala but in all parts of the 
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SHRI THOMAS CHAZHIKADAN: Sir, I will finish in just a minute. On the decision 

of the Supreme Court on buffer zone, the Government of Kerala has already 

requested the Government of India to put forward before the Supreme Court an 

affidavit stating that the settlements and farmlands will be excluded from the 

buffer zone. I would request the Government to take up that matter.  

 Thank you.  

DR. THOL THIRUMAAVALAVAN (CHIDAMBARAM): Hon. Chairman Sir, 

Vanakkam. This Bill has been amended and brought before this House for 

protecting wild life. Is this Government showing concern in protecting forests and 

the tribals living in forests? This is a big question mark.  

There is a legislation to have 33 per cent of forest cover in the total land 

available with us. It is a matter of great concern that 33 per cent forest cover is 

not available in many of the States of our country. This is the reason for human-

animal conflicts. We witness incidents of leopards, lions, elephants etc. entering 

into the human habitat. The reasons behind these are that the forest cover is not 

maintained at 33 per cent, besides encroachment being made by humans in the 

areas where animals are supposed to live. These are the reasons stated by 

experts. 

The resolutions passed at the international Convention on International 

Trade in Endangered Species are included in this Bill as amendments. The 

amendments brought to this Bill give us a feeling of pain and suffering. 

Particularly the elephants have to be protected. But this amendment allows to sell 

                                                           
 English translation of the speech originally delivered in Tamil. 
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and buy elephants commercially. If you are allowing through this Bill to buy and 

sell elephants on commercial basis, how will you protect the elephants?  

As per the survey taken in the year 2012, 30,000 elephants were found to 

be in India at that time. This constituted almost 60 percent of the elephant 

population in Asia. In South India there is a sizeable population of elephants. But 

as per the survey taken in the year 2017, this number has gone down to 27000 

elephants. We have just lost 3000 elephants. 

Elephants are killed due to accidents of electrocution because of electric 

fencing and mowing down by running trains. Other than this, these elephants are 

also killed by hunters for taking away their tusks. As the killing of elephants has 

increased, this Government should be determined to protect the elephants. 

Whereas, through an amendment to this Bill, it is allowing to sell and buy 

elephants for commercial purposes. This is really shocking. I urge upon the 

Government that this particular section of the Bill should be removed. 

Another amendment should be made to this Bill. Till now when the State-

level Committees were set up, volunteers working with NGOs, wildlife activists 

were appointed as members of this Committee. But now this Bill has ensured 

appointment of only Government Officials to this Committee. The Standing 

Committee of Parliament has already recommended for appointing wildlife 

activists to be appointed as members of this Committee. The Bill has to be 

accordingly amended so as to remove the section granting permission to buy and 

sell elephants. Wild life activists should be included in the Committees. 
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dubbed as Naxalites or Maoists and are being shot. Will the Minister restrict 

mining of minerals in the forests? The tribals are worshippers of nature and they 

have been converted into certain other religions which is against the ethos of the 

religions in India.  

Now, the Government is also bringing Cheetahs in the wildlife sanctuary of 

Madhya Pradesh. But the sanctuary which they have chosen, experts say, is too 

small for the Cheetahs to survive. We would like the hon. Minister to tell us 

something about this.  

Sir, in this Parliament, I have observed both in Lok Sabha and Rajya Sabha 

that ...  Will the Government do something about that?  

KUMARI GODDETI MADHAVI (ARAKU): Thank you, hon. Chairperson, Sir, for 

giving me this opportunity to speak on the Wild Life (Protection) Amendment Bill, 

2021.  

On behalf of YSR Congress Party, I would like to appreciate the 

Government’s efforts for the implementation of CITES. The Bill aims to implement 

the Convention on International Trade in Endangered Species of wild fauna and 

flora in order to prevent any threat to the extinction of the species. The Bill 

provides for the designation of a management authority which grants the export 

or import permits for trade of specimens and a scientific authority which gives 

advice on aspects related to the impact on the survival of the specimens being 

traded, thus bringing us under a global agreement, and is, therefore, a welcome 

provision.  

                                                           
 Expunged as ordered by the Chair 
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 Sir, I would like to take the opportunity to highlight some of the successful 

efforts undertaken by our State Government towards wild life conservation. The 

number of tigers in the State has seen a rise from 47 per cent in the year 2018 to 

75 per cent in the year 2022 with 64 tigers in Nagarjunasagar Srisailam Tiger 

Reserve, 9 tigers in Seshachalam corridor and 2 tigers in Papikondalu. It has 

been done through the process of taking census with a more scientific method 

employing drones and cameras. We are all proud to have the country’s largest 

tiger reserve NSTR in Andhra Pradesh, which is spread over 3,727 square 

kilometres.   

We have also started the first blackbuck survey. The Andhra Pradesh State 

Wild Life Department has started the first-ever survey for blackbuck along a 

stretch of islands in the Godavari between Dowleswaram and Yanam with the 

goal of drawing up a conservation plan to protect the endangered species.  

 Sir, we also have a nodal officer for animals.  In Vijayawada, to prevent 

cases pertaining to cruelty against animals, the NTR District police have 

appointed a Circle Inspector as a nodal officer to protect animals.  People may 

contact the officer to register complaints pertaining to cruelty against animals or 

cases of smuggling 

 So, I would conclude my speech by expressing our party’s support for this 

Bill.  Thank you.             

 



02.08.2022  878 
 

PROF. SOUGATA RAY (DUM DUM):  Sir, I rise to speak on this Wild Life 

(Protection) Amendment Bill.  The Bill had already gone to the Standing 

Committee, and the Report was submitted in April this year. 

 This is a very comprehensive omnibus Bill with almost 150 pages.  I do not 

know but if this Bill could be subsumed into the Biodiversity Act, it would have 

been better because in one Bill, we could have covered the whole problems of 

biodiversity.  Why two Bills are there, I am not sure.   

 The Bill seeks to create a Management Authority and a Scientific Authority.  

My fear is that two more top heavy organisations are being made. In our country, 

for anything, we make a new organisation and then, we appoint certain people.  

Certain people are favoured.  But actually, the problem is not solved. 

 I would submit to the hon. Minister that this is not the way to protect wild 

life.  We have the Arabari Model in West Bengal which is taught to the 

environment students all over the country where the ideal villages and forest 

officers’ committee is formed.  That has helped in preventing felling of trees, and 

also damage to the human habitation. 

 Now, Sir, I seek the protection of the hon. Minister because in our State, 

the problem is not that men are killing animals.  In other States, yes, there are 

problems.  There was one Sansar Chand, who made the whole Sariska Forest 

without any tiger. The whole tiger population was killed off.  There are similar 

Sansar Chands like there was earlier Veerappan in Karnataka who killed off so 

many elephants for their tusks  We, in West Bengal, are under attack.  Pratima 
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Mondal is here.  In her Constituency, every year, 50 to 100 people are injured, 

and at least 10 people killed by man-eating tigers in the Sundarbans. 

 Previously also, I had mentioned about the Sundarbans, but the 

Government has not announced any comprehensive policy on the lost mangrove 

forest of this sanctuary.  Destruction of mangroves will lead to storms, and  will 

ultimately touch the city of Kolkata.  One needs to  read Amitav Gosh to 

understand what is happening in the Sundarbans Biosphere Reserve. 

 Sir, today, I must thank, in retrospect,  late Shrimati Indira Gandhi.  She 

was the first person, who conceived  the ‘Project Tiger’, and because of her, th e 

tigers got saved.   

 I must also remember Salim Ali, the ornithologist  who gave Indian birds a 

definition.  But saying all this, I want to ask the hon. Minister directly  what is he 

doing to prevent  people from being killed by man-eating tigers in the 

Sundarbans. 

 Mr. Chairman, Sir, you come from Ooty. You know, in  Mudumalai, all these 

elephants are going around.  If you go on the road from Ooty to Mysore, on the 

way, you would see so many elephants.  But in your State, I do not know, how 

much damage they do.  In West Bengal they descend from the Dalma Hills near 

Jamshedpur. Every year, they are entering the habitation areas. Once, they get 

some alcohol, that is, mahua  which is kept by tribals, they go mad, and destroy 

property and kill human beings.  

 Similarly, in North Bengal, in Alipurduar region, every year, they invade the 

houses of tea-garden labourers.  They also drink mahua and kill people.  So, 
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 Here, I would like to put forward the plea of the farmers of Kerala which 

they have been making for several years. The wild boar should be declared as 

‘Vermin’.  

 Sir, the tigers and leopards are creating problems in several villages, 

including that of my Constituency. So, while we strengthen the law to protect wild 

life, we have to also consider the inhabitants of remote areas and implement 

measures to save human life in such villages.  

 When this Bill was introduced, the issue related to compensation of victims 

of wild animal attack was also discussed and included in it. Several people have 

died and some have been seriously wounded in wild animal attacks. Wild boars 

cause extensive damage to the crops of farmers in hillside. All these issues 

should be addressed. … (Interruptions) 

 I request here to include such measures to address the conflicts between 

wild animals and humans. Also, the provision of compensation for wild animal 

attack should be included in this Amendment Bill. The clear-cut provisions should 

be made in this Bill to solve the conflicts between human beings and wild 

animals.  

 Thank you.  
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I rise to subscribe 

the view enshrined in the Wild Life (Protection) Amendment Bill, 2021.  

 Sir, verily, the legislative documents have defined six clear objectives in 

order to comply with the international agreement so that our domestic legislation 

could be complied with that commitment.  

The first objective is to ensure that international trade in wild life is legal, 

sustainable and traceable by implementing the Convention on International Trade 

in Endangered Species of Wild Fauna and Flora (CITES). The other objectives 

are, protection of native Indian gene pool, improved management of protected 

areas, improved care for seized and surrendered wild animals, ensuring 

deterrence by enhancing fines, and rationalising Schedules.  

 Sir, India is a treasure trove of wildlife species which include plants, 

animals, etc. India consists of 2.4 per cent of the world’ area. But we are having 

8.8 per cent of all the recorded species in our country. It includes 91,000 animal 

species, 45,000 plant species, four biodiversity hot spots, in addition to hundreds 

of natural parks and wildlife sanctuaries.   

 Sir, even our Constitution has recognized the sanctity of the animal life and 

it has suggested that all sorts of dignity should be provided to the wild life 

protection in our country. 

 Sir, in spite of all this, I would like to put a few suggestions and also a little 

criticism in so far as the legislation is concerned, as the environmentalists have 

raised some apprehension and concern on this legislation. First of all, the Bill 

should have been opened for more time in order to garner the public views and 
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